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.y Heard Mr. D.,P. Dhalsamant, Lé, Ceunsel
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appearing fer the applicant ané Shri A.Ksnunge, Lé, |
Addl, Standing Counsel appearing for the Resp@m@ént{
on whem & cepy of this D.A, has been served, )

The grievance of the applicant is that he has
been served with a shew cause netice under

Annexure A/6 dt.23.11.04, It appears that the

applicant without furnishing show-cause te the

notice under Annexure A/6 dated 23,11.04 has rushed
te the Tribural for which we censider this D.A
te be a premature ene, The gpplicant im eur view,

;ust reply te the netice te the cempetant autherityy
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In the aferesaid premises this case being a
premature ene is net being entertained and accordi-
ngly dispesed ef, The authorities should only teo
pass the final srders after taking inte censideration
the reply te be filed by tie applicant, which he
sheuld de by 15th of December, 2004, His service

shouléd not be digpenced withsut considering his
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reply.
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